;nart is part of the nextfewyears. .- = anavnennar. .

Qur Company was incorporaled as a public limited cofipany urider, Conipaniés Act, 1956 o
April 4, 2000 with the name Repeo Home Finance Limited,: We' recéived ot gertifcate of
: e S oommencementofg‘usinesson[1;Aay2,ZOUDfmmtha Registrgroft‘.ompanies.‘i‘amu Nadui; There hia
[P TR , bean no change In tha name and the reglsiered cfice of our Company since incombratarn, For furlh
Home Fmance ISP delai!s.seaﬁnasec’tinntil!ed‘HEstoryandCenainCorporalaMaﬂem':}r:pagawﬂm s
Reglsterad Office: Répco, Tower, Mo, 33, North Usman Road, T. Nagar, Chennal 800 017, Tamil Nedu, Indle;, Telepliofie; 401 44, 2834. 0715
Feosimilo: 401 44 2834 0716 Cofporati Office: Karumuti Centra, Second Floor - North Wing, Old No: 498, New No: 634, Ana Salai; Nendanam,
Chennai 80D 036, Tamil Nadu, India Telephone: +91 44 4210 6550; Facsimile: +91 44 4210 665t ‘Contact Persan dnd Compll Cfficer:
81 K, Prain; Telophone: +91 44 42106650; Facsimile: +9144 42106651 E-mall; osi@repeoharme.com; Websile: wwnwrepriofiormie.com B

PUBLIC ISSUE OF 15,729,262 EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES™) OF 'RE'PCO'.HDM:E_ :
FINANCE LIMITED (“OUR COMPANY” OR THE “ISSUER”) FOR CASH AT A PRICE OF T'[+] PER EQUITY: SHARE::
INCLUDING A SHARE PREMIUM OF ¥ P} PER EQUITY SHARE, AGGREGATING TO T [1] MILLION (THE *ISSUE"). THE

1SSUE INCILUDES A RESERVATION OF 180,000 EQUITY SHARES OF ¥ 10 EACH FOR $UBSCRIPTION BY.ELIGIBLE:
EMPLOYEES {AS DEFINED IN “DEFINITIONS AND ABBREVIATIONS"} AT THE [SSUE PRICE. ("EMPLOYEE:

RESERVATION PORTION"), THE ISSUE LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED . - By

TOASTHE"NETlSSUE".THEISSUESHALLCONSTETUTE25.29%0FTHEPOSTISSUEPAID-UPCAP'ITAE.'AND'THENET .
1SSUESHALLCONSTIT_UTEZS%OFTHEPOSTISSUEPAID-UPCAPITALOFOURCOMPANY.-_' S

PROMOTER OF OUR COMPANY: REPCO BANK LIMITED

RED HE Us GH
NVESTOR
This is with refarence to the rad herring prospecius dated March 4, 2013 ("Red Herring Prospectus”) filed
Gompanies, Chennal, Tamil Nadu (the "RoG") and the Securities and Exchanige Board of India ("SEBT) i rélai
capitalized torms used i this notice shali, unless the context otherwise requires; fiave the fheanings ascribed i the Red!
Prospactus, Investors may riote that the fellowing modifications/supplements to the disclosures i thé Red Heiring Prospectus:
The same may be taken as Updated and included In the Application Ferm and Abridged Prospectus:. ISR s
(A} Inthie section "Quistariding Ctigation and Materie! Developmienis” on pégis 169 6fthe Red Hatring Prospectusunderthe he
“Legal proceedings against our Conpany” the following legal proceeding initiated againstouf Gompany shali b disclosed i
Mr. M. Balasubramanian; our etstwhile Managing Director {the ‘Plafntiff’) has filed & civil sultdated Marchi 8; 2013 beéring C.S::
No. 152 of 2013 under Ordar I Ruls 1 of the Gade of Civil Procadure, 1908 read wifli Qzder VI Rule 1 o ihe Originar Side
Rules (the "Givil Suit”) bafore the Hon'ble Madras Kigh Couiit seeking the follawing raliefs (I} to declaré the amaloyes stoek™ §
option scheme approvad by the Board and the shareholders of our Comparly pursuant{o resolutions alfegedly datedApil 11, .~
2008 and December 24, 2008 raspectively (the "ESOP Plan") as valid and in force; (i) fo declare he. plrported foticé:dated
February 5, 2013 raceived by the Piaintiffin connection with convening general mesfing on Februry 5, 2013 for cancallation - &
ofthe ESOP Plan as nili and void; (i) t6 [ssue mandatory Injunction directing our Compainy ta alfot 100,000 aquity shares of
our Campany to the Plainéff under the ESOP Plan and i) grant costs of the suit. Further wa.have been saived witt a riotice
dated March 8, 2013 (the *Nofice”), from the lewyers of the Plairiff staling that pendinigtie Civil Stit; the Hon'ble Madras High
Court fias on March 8, 2013 granted an interim injuriction in favour of the Plaintif restralning out Compariy or anyone claiming

on lts behalf from: transferring‘er: alienating, in'any manner whatsoever, thie ptions equivalant to 400,000 equity: shar
granted to the Plaintiff urider the ESOP Plan pending the hearing of the Clvi Sult, The Notles furiher states that the métter
Jisted before the Honble High Coutt of Madras on March 11, 2013 and requires our Company to-appear before the:Hor'ble -
High Courtof Madrason that datei, - . o0 W5 iehio i i o o e

(B} tn the Section “Risk Facters™ ¢l page xill of the Red Herring Prospectus under the head “Risks relating to our Business and -
Operations”, under tha “Risk Factor No.{- There are outstandiny fegal proceedings and clafmis agalnst us, and our- -
Promioter, and any adverse decision I such proceedings may have a material adverse offact o dur business; result:
of operations and financial conditian,”on page il of the Red Herring Prospectus, the fellawing table will be ncluded along: -,

with tha brief detalls of the clvii proceeding as disclosed in paragraph (A) abave shall be reproduced under tha head “f; Gl

proceedings againstthe Company™: - o TR T e

Category | “Criminal | Securities Civil - T Tax ] Labour |Consumer| " Cther. " [Total Amoiint
proceedingsi. - law proceedings| proceedings cases | cases: | procesdingsi involved:* 1

proceedings ) L - | Notices; etc; | { T in million)

Company | Nl . [.: Nil . 15, .1 . Nl NG L B [ Nk 26861

Directors |-~ Nil.- - | Nil Nil Nl N[N SNl

Promoter [ Nil NI [ 15 T T T L

Group . E : ' L TR R

Entities Nl f N Nl TN LN e R [N

(C) inthe section ‘Instructions for filing up the Bld cum Application Form' on page 2 of the Abridged Prospestus; given i the Bid-
Cum-Application Form meant for Nen-Residant applicants, please note that the following shalt be disciosed: In case of Ratail
Individuat Investors the payment instruments for payment info the Escrow Account should be dravisn in favour, of "Escrow
Accouni— RHFL IPO = R” in case of resident Retail incividual Bidders, "Escrow Account- RHFL IPO'-NR" In case of nioh
resident Retall individdal Bidders, and "Escrow Accotnt = RHFL IPO—Anchor Inivestar - NR” Iricass of Non:ResidentAnchiar: - 3
Investor, In case of Bids by Eligible NRIs applylng on repatrlation basis, only Bids accompanied by payment iri Indlan Rupges: - &
or freely convertible forelgn exchangs will be considered for Afiotment. Eligible NRls who Infend to makie paymeant through

freely convertible foreign exchange and are Bidding on a repafriation baslis may make the payments thrcugh [ddian Rupea. . S

drafts purchased abroad or cheques or bank drafts, for the amount payable on application remitted through normal banking-
channels or out of furnds held in Non-Resident External (*"NRE") Accdunts or Foreign Gurrency. Non-Resident. {FCNRC)::
Accounts, meintainsd with barks authorised to deal in forelgn exchange in India, along with documentary evidencaln support .
of the remittarce. Payment will not be accepted out of Nen-Resident Ordinary (*NRO") Accaunt of Nen-Residant Biddsr: -
Biciding on & repatriaion basls. Payment by drafis should he accompatied-by bank ceriificats cenfimiing that fie draft hias:
been issued by debitirig to NRE Account or FCNR Agceunt. In case of Bids by Eligible NRIs appiying on non-repatriation basis, -
the payments canbe outof a NROAccount.” e e
Except for the above, the contents of the Red Herring Prospectus, Application Forin and Abridged Prospecius remain urichanged. - §
These changes wil be reflected inthe Prospactus to be filed withthe ReC. . -+ B A Sy
The Red Herring Prospectus, Application Form and Abridged Prospecius stands amended fo the extent stated hereln above
The above notice Is raquired ta be read in conjunction with other disclosures inthe Red Herring Prospactus, - o5 B
S - : ‘ - For REPCO HOME FINANCE LIMITED. -~
: on behalf of the Board of Directors -
Place: Chennal © " : o =" ) : o R S
Date: March 9, 2013 . i R "0 Managing Director.

Repco Home Finance Limited, (the “Gompany’) Is proposing, subject fo market conditions and afher consrder'a'tians{a'pub}ﬁc . e

issuta of its securlties {the “lssue’) and has filed a red herring prospectus datad March 4, 2013, (the "RHP") with'the Regfstrér of
Companies, Tamil Nadu. The RHP is available on the websile of the Securitiés and Exehange Board of Indiaat wirw.sebl.govin .
and on the respactive websitas of the book running load managers to the Issue at www.sbiceps.com, www.idfocapital. comand. - [
www,jmf.com. Investors should note that investment in aquily sheres involves a high degree of risk and for defalfs relafingtothe ..

samé, ses the section tiled “Risk Factors”an pade xif of the RAP, This document s riot an isstie of securifes for sale tihe Unifed
Stafes or elsewhere, This documsnt has been prepared for publication in India and 15 not for pubication or dfétribistion; directly oF

indirectly, in or infa the Unitad States. The Equily Shares have not been and will not ba registerad under the U.S: Securlies Actof .
1633, as amendad (the "L.S. Securities Act’) and may not be offared or soid within the United Stafes (as defined in Regulafion S -
ofthe U.§. Securiiss Act), excapl pursuantto an examplion from, or i & transaction nof subjectto, the registration réquiremants of
the U.S. Securities Act and applicable stafe securifes laws. Accordingly, the Equify Shares are only being offered did sold clitside:
the Unifed States in refiance on Reguiation S of the U.S. SequrifiesAct. . BT R




